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OFFICE ORDER

1n supersession of earlier order No.Adn1n.II/P&T/20]9/12800-850 dated 07.02.2019.
Leave Seat (Central) in respect of subordinate staff of this establishment. is hereby reverted to

the respective Administration Branch. which shall be under the control of Administrative Officer
(.Iudl.). Administration. Consequently. the following oflicials. along with their relevant records.
are directed to report to the Administration Branch as mentioned against their names:

Téliiiiiii Li 2Naa1?=T&.2E_<;2: - ..}7.*.**.f§Eir}t1j:QlIf:1
1. Anand Kumar. JA Administration Branch-l (HQs).

EC: 91235023 i ._ __Tis I-Iazari Courts, Delhi l
2. Lohit Pandey. JJA Administration Branch-Ii (HQs). '

g Z EQ: 62462_l§6 Tis Haaari Courts._Delhi
l 3. Kamla Thuwai,.lA Administration Branch-lll (I-lQs). r

EC: 42465752 Tis I-Iazari C_outits;,Qellti _ p p_ _ ‘
i 4. Guru Prasad, JA 1 Administrfiion l3ranch-III (l-IQs). i
_ EC: Tis l-iazari Qourts. Delhi __ 5

@=
(i) R&I Branch, Central, THC shall dispatch all the applications for Earned Leave. Nlztternity

Leave, Child Care Leave or any other type of leave wherein the leave report is required.
directly to the Accounts Branch, Central, THC, for reporting purpose.

(ii) Thereafter, Dealing Assistant concerned, Accounts Branch, Central, THC shall forward all
such Leave Appiications, after reporting (ax soon as possible, but rm! later than one week) to
the Administration Branch concerned, for consideration by Leave Sanctioning .-tuthority.
as per rules.

(iii) As per past practice, leave applications shall he routed throne .0. (J). Administration
Branch concerned.

‘ _ lbtl
(fianjay Garg-ll

Mn”
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No F.‘-)7(30-ll)/P&T/Admn.lI(l~lQs)/2025 1 -65 Z I Dated, Delhi the n 4 2oz‘

Copv forwarded for information and necessary action:
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Ld. Officer-in—charge concerrted. »
_.. Ld. Leave Sanctioning Authority (Employees), Central. THC. Delhi.

Personal office of Ld. Principal District & Sessions Judge (HQS). THC. Delhi.
The Sr. Accounts Officer I D.D.O. (I-lQs). THC. Delhi
The ranch-in-charge, R&I Branch (Central), THC. Delhi.
>- r pleading on LAYERS.

. For uploading on official website under the tab ‘Employees (‘in-ner '.
8. The officials concerned.
9. The Dealing Asst.. Personal File. Adn1n.lI I ACR Cell (l-lQs) r

(Snnil l<ft1n1ar Shanna)
{)i'!iccr-in-charge. Adrnn.- lit HQs_t
Chairman. [T 8: Digitization tDDC‘l

Tis Hazari Courts. Delhi.
\o


